
Re-liFt this rnactcr on 22-3-1995 for 

orders. 
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applications finally. 	. 

VICEC11AIRMAN 
Misc .applici:jon 168/95 for 

intervention allowed as the petitioner s 	 ri 

counsel has no objection. The irlterven6r 
Cordingly shall be added as a prty-

respondent1 . Counter in two weeks. 

J ZZ c IR Ph N 

7- e1 for the 

aPplicant and $hri U.B.Mohapatra, learne 

Addl.Standing Counsel for tlie 1sponden44 up,y I ~4,aq~, 

on Misc.Application 161/97. It is submi- 	r-k -tt. 
. 

tted by the learrd counsel for the 	 5.0 

fx?titiorr that he wants to withraw thiI 
Application In order to facilitate tI-E 	fç 
departrrental authorities to give hIm tie Jr- X,4"r  

relief prayed for. In view of this tYe(5~A;' 
Application is disposed of as withdrawn.' 

M.6-.161/97 is also disposed of 
1 	 1 

accordingly. 	 I fr 
vIc 
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At the request of petitioner's 

counsel two weeks' time granted 

to file countor to the intervenor's 
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3 	7-3-95 Nonc prescnt for the applicant. 
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